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2.  यि ऄजधसूचना आन ितों के ऄधीन प्रभािी िोगी दक ‘जिमाचल प्रदेि स्ट्कूल जिक्षा बोडड’, धमडिाला –  

 (क) दकसी भी व्यािसाजयक गजतजिजध में िाजमल निीं िोगा;  

 (ख) गजतजिजधयााँ और जिजनर्ददष्ट अय की प्रकृजत पूरे जित्तीय िर्षों में ऄपररिर्जतत रिेंगी; और  

(ग) अयकर ऄजधजनयम, 1961 की धारा 139 की ईप-धारा (4 ग) के खंड (छ) के प्रािधान के ऄनुसार अय की 

जििरणी दाजखल करेगा।  

3.  यि ऄजधसूचना जित्तीय िर्षड 2019-2020 से 2022-2023 के जलए क्रमिः प्रासंजगक जनधाडरण िर्षों 2020-

2021 से 2023-2024 के जलए लागू मानी जाएगी।  

[ऄजधसूचना स.ं 59 /2025 /फा. सं. 300196/06/2019-अइटीए-I] 
 

मीनाक्षी ससि, ईप सजचि 
 

स्ट्पष्टीकरण ज्ञापन 

यि प्रमाजणत दकया जाता ि ैदक आस ऄजधसूचना को भूतलक्षी प्रभाि देने से दकसी भी व्यजि पर प्रजतकूल प्रभाि निीं पड़ 

रिा ि।ै 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 16th June, 2025 

S.O. 2689(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 1961 

(43 of 1961), the Central Government hereby notifies for the purposes of the said clause, ‘Himachal Pradesh Board of 

School Education’, Dharamshala (PAN: AAAJH0373H), a Board established under Himachal Pradesh Board of 

School Education Act, 1968, in respect of the following specified income arising to that Board, namely: 

a) Grants/advances/receipts received from State Government of Himachal Pradesh. 

b) Fees/charges (by whatever name called) levied/received as per Himachal Pradesh Board of School 

Education Act, 1968 

c) Receipt/income from sale of books and other educational material 

d) Interest on bank deposits. 

2. This notification shall be effective subject to the conditions that ‘Himachal Pradesh Board of School Education’, 

Dharamshala - 

(a) shall not engage in any commercial activity; 

(b) activities and the nature of the specified income shall remain unchanged throughout the financial 

year; and 

(c) shall file return of income in accordance with the provision of clause (g) of sub-section (4C) of 

section 139 of the Income-tax Act, 1961. 

3. This notification shall be deemed to have been applied for assessment years 2020-2021 to 2023-2024 relevant 

for the financial years 2019-2020 to 2022-2023 respectively. 

[Notification No. 59  /2025 /F. No. 300196/06/2019-ITA-I] 

 MEENAKSHI SINGH, Dy. Secy. 

Explanatory Memorandum 

It is certified that no person is being adversely affected by giving retrospective effect to this notification. 
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